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A T OFFICE OF THE ADDL. CHIEF ENGINEER M-3 ' o DELHT JAL BOARD: GOVT OF NCT OF DELHI ——
A DY: SUPERINTENDING ENGINEER () M3~/ ~ .\ | OFFICE OF THE ADD. CHIEF ENGINEER (M)-2 | £~ PUBLIC ANNOUNCEMENT
= D oo SearOR s o | beLisy @ bt 2142 JANTA FLATS G.T.B. ENCLAVE DELHI-110093 - (Lnces Fequistin 6 of he insalvency and Banknytcy Soard of iy
[ Mg H-BLOCK : SECTOR-15 : ROHINI : DELHI-89 Ceprel¥ = il finsahsnicy Resoition Pracass far Corporats Parsons) Requitions, 2016)
s E-mail Id: eetenderingm3.djb@gmail.com bt PRESS NIT NO 96 (2021-22) FOR THE ATTENTION OF THE CREDITORS OF
SHORT PRESS NIT No. 67 (2021-22) Sl. Name of Work Amount put |  Date of release of | Last date/ time of receipt M/s. GANNON DUNKERLEY AND COMPANY LIMITED
—PressNotice Tender———— No to tender tender in E- of tender E-Procurement
.. A . . Procurement solution solution - HEL:E'.!'AH‘_[‘ PARTICULARS - o |
No. Tender/ Fee tender procurement of bid through 1 Plcpcul uf dalllaycd UGP! at N:S Pallr\ DDA F:at AC 6 42,18,63800 23.03:2022 02.04.2022 ;‘ menlf:ll m"".'ll:ll'-ate dE;;II:". MEGANNGMDUNHEHLET hHD G{IMF:'!"NT "IHIrED
Estimated cost solution/ 1.D No. | e-procurement solution Under ACE(M)-2 Re-invited 2022 DJB 219466 1 2:10 PM it incorporation of corporale | 11/03/1924
+—PASS-Water dsfﬂbuheﬁ—system—rﬁ—mdustﬂeﬂ—afea—ei—wﬂage-ﬂsﬂ—?% S70719; ~Rs-3;40,4006/ 23:03:2022 30:03:2022 3 | Authority under which corporie | RaC-Mumibai
igrgas//l)l?g)r I?RP(;% \(IJifel)Badh under EE(North)-Il (Presently under; Rs. 1000/~ | 2022_DJB_219426_1 Upto 3.00 PM 2—Replacementof -old-damaged-350-mm-dia—P.5:C—water—51;86;424-00 23.03.2022 02..04.2022 | cebor s incorporsted / regstersd |
N ke 5 . . Main at New Seemapuri in NE-I (AC-63) Re-invited 2022_DJB_219466_2 2:10 PM 4 |Corporate Identiy Mo, / Limied | LUG11098H1824PLC001 107
2. -Deficiency estimate for repairing/maintenance works of- Rs. 1,12,75,820/-- Rs. 2,25,600/ 23.03.2022 30.03.2022
DDA com);nand tank No.1 S;ctorUA-G, Pocket-11, Narela in Rs. 1000/- |2022_DJB_219433_1 Upto 3.00 PM g:gm:::ﬂgﬁ? o
,(Dg:_(i);vli\::)rela under EE(NW)II (Presently under ACE(M)-3). Further details in this regards can be seen at https://delhi.govtprocurement.com § | Address of the regieiered ollice | NEW EXCELSIOR BUILDING, 3R0 FLOOR.
Sd/- and prncipal office (1 any) of | AK. NAYAK MARG, FORT, MUMBA! ME 400001 N
Further details in this regard can be seen at https://govtprocurement.delhi.gov.in. ISSUED BY P.R.O. (WATER) VI Gl | corporate deblor
ISSUED BY P.R.O. (WATER) Sd/- Advt. No. J.S.V. 1302(2021-22) E ENG'IN'EER uT 2 & hEﬂl'."EHC!a' commancement date | 15.03. 2002 (Order Upload on 24.008.2022)
Advt. No. J.S.V. 1301 (2021-22) Dy. Superintending Engineer(T) M-3 X. (T)- _inrespac ol cofparate debtor |
a a a a a a F
“STOP CORONA: Wear Mask, Follow Physical Distancing, Maintain Hand Hygiene” “Stop Corona; Wear Mask, Follow Physical Distancing, Maintain Hand Hygiene” A iﬂ;ﬂﬁﬁi&ﬁwﬁg T see
"8 [Wame and registralion number | Masjil Singh &
of the insolvency professional [ IBB1RA-00 IP-PO03 1 4201 7-1 B 0578
actng as intenm resokson |
| professional
; ; : % |Address and e-maid of the inkarim E1B—ﬁ 121 Floo, E-hnp Mio. (4, Rarrs Markel,
unitech e e B e e
| regEstered with the Roars
advertising copy, it is not 10 | Address and e-mai 10 be used for | 218-A, 151 Floor, Shop Mo, 04, Alama Market,
DlNUEL‘gEgEDIE QELTJJ[E!E?ED possible to verify its mﬁ;tpl?ﬂrﬁz:;:;]h& mtgrem | Pilampuwa, Defhi-110034 & gdo ckrp2023mamal. com
: . contents. The Indian 11| Last date for submission of clims | 07.04.2022
Regd. Office: 6, Community EEFI1.I'E. Saket, New Delhi 110017 : Express Limited cannot 12 | Classes of credors, i any, under | W, A
Tele/Fax: 011-26857338 | E-mail: share dept@unitechgroup.com | Web: www. unitechgroup.com be held responsible for clause () of sub-section (EA) of
ih zection 21, ascedtainad by 1h
Extract of Un-Audited Consolidated Financial Results for the Quarter Ended 30" June, 2020 such contents, nor for any rlen tesouion et
{Rs. in Lakhs except EPS) loss or damage incu_rred 13 | Mames of meclvency Professionas| N.A
Duarter Ended | Quarier Ended|  Year Ended as a result of transactions idangified to act s Authorsed
ﬁ'ﬂ Particulars 30.06.2020 | 30062019 | 31,03.2020 with companies, associa- Plyiriiahi of o i
' (Un-audited) | (Un-audited) | (Audiled) tions or individuals T e Ty o R rrore
1 |Toaal incorne fram Operatons 11,074.00 371741 | 1,76,493.90 advertising in its newspa- (k) Details of authorized | Physical Address: N_A.
2 |Net Prafit/ [Lass) for the period (bedone Tax, Exceplional and/or Exraordinary items#) (23.106.46) | (10.952.19) | (1,18 878. 31! pers or Publications. raprasentatives
3 [Nt Prafe (L) for e period before 2 (fter Excepional and o Exrarinary tems#) B418593) | (109%219) [ (153138400 || | We therefore recommend are avaiable at |
4 |Net Prafit |L|:|35] 1nrﬂ1e_g&nud after tax (after Exceplional andior Extraordinary items#) (79.129.05) | (11.150.94) {1,58,186.37) that readers make Mofica is hereby given that the National Company Law Tribunal has ordered the
5 | Total Comprehensive Income far the penod [Comprising Profit / {Loss) for the period [after tax) and (rther Camnprehensive Income (after tax)] (T8, 7T166) | (11, 989.65) | (1,56,045.93) necessar inquiries commencement of a corporate nsohwency resolution process of the M GANNON
6 |Equity Share Capdal b2 326.02 b2 32602 52.326.02 before éen d'ngq an DUNKERLEY AND COMPANY LIMITED an 15.03,2022,
n _ i x | Yy Thee Cradilors of Ms, GANNOMN DUNKEALEY AND COMPANY LIMITED, &re Haretby Called
E E:fiu:sséa:gmgugu;m:aﬁ;wmb a5 shown in 1ha Audited Batance Sheed of the pravious year 4,048 880.13 monies or entering into Upan to Subrmit Their Claims with Proof on Or Belore 07,04 2022 To the Inlerim Resckalion
4 . Pralassional & Tha b ' ai Mes, 1
{for continuing and discontinued operations) any agreements W_'th m":: ?ﬁﬁ.ﬂ,ﬁmf ﬁfﬂﬁ;ﬂﬁﬁ:ﬁlﬁiﬂ:m p:.}rc:n:ﬁ ty electronic means only. Al
EIESII: a[:-d ﬂ||u|;g|:| qFlg_]_ [|-.||;|t ,-!,mu_am.gd] (3.01)* [1},-1.-1]* @! advertisers or otherwise ohher creditars msay subemit the claims wilh proolin persan, by post or by electoanic messns
> T acting on an advertise- A linancial creditor bedonging 10 3 class, as sled against the antry Mo, 12, shall indicate is
# Excoplional toms — Ris. 31,079.48 Lakhs tg : choice of authorised reprasentative from among the three insolvency professionals listed
Notes: _ ment In any manner against entry No,13 16 act as authorised representative of the class N.A. in Form CA,
il. The abovs Fnancial Results {prapared on consalidated basis) have been raviawed by the Audit Committer and approved by the Board of Directars of Uinitech Limited a1 their raspactive meetings held on 23° March 2022, whatsoever. Registered Submission ol false or misleading proots of clasm shall attract penalties o
|2. | Thereportof statutary auditors on the cansolidated financial stalements of Unftech Limited far the financial period ended June 30, 2020, contans disclaimer of conclusions on certain mathers which i baing summarized below:- letters are not accepted Wntarin Fesolution ;"mg;gﬂ
The unaudiled consalidaied financial results include the fmancial rasulls of 213 subsidiaries {including forgign subsidiarias) inclided in the Unaudted Consolidated Fnancial Results, whose unawdited inancial results raflects total revenue of in response to box Fieg Mo IBELIPA-001 /1P-PO031 &/201 7-18/10578
Rs. 86,17.74 Lakhs, netloss afterfaxof Rs, 853,28 lakhs and total comprenensive oss of Rs, 8,535,248 kakh for the quarierended 307 June, 2020, number advertisement” Date: 24.03.2022
flz0 included in details of subsidizdes companies abave are 32 forzign subsidiaries for which Hokding Comparry & not having updated books of accounts avalable for these foresgn subsickanas and for the purpose of preparation of these Unaudited Place: Dedhi
Consolidated Financial Results, last audiled Balance shests, as availabée with the Bolding Company, were wsed for these forgign subsidianes. These la2! avaiable audited balance sheess partain to the linancial year ending 217 March, 2017 [for 26
companies), 317 March, 2076 (for 1 company]) and 31° March, 2010 {for 1 company). In case of 4 companies, last availabée unaudeed detads are used for preparation of these Unaudited Consolidated Financial Rezults.
Furtier, no details are available with the Holding Company for 4 associates and 17 joint verturas foe quarter ending 307 Jung, 2020,
The: management of Holding Company is in process of appainting auditors for these subsidiaries. s on the date of the repart, for 0 Indian subsiiaries companses, auditars have been appaintad and the appointed auditors are yet 1o start their AA Rv I N F RAT E L L I M l TE D
audilreview axercise. For remaining subsidiaries, managernant is in the process of apponting auditors. Also ba mention hene thal 3 subssdiaries have less tan e minimen nurder of direcions as requined under the provisions of the Companies Act,
2013 Registered Office: Plot No.78, Sai Durga Enclave, Agrahara Village Kogilly,
Further, at the MCA21 portal of Ministry of Comporate Affairs "MCAT, tha status of 8 subsidiaries as reflected a5 siruck off, Based on the explanation provided by management, they are in the process of intiating action to activate these companies Yelahanaka, Bengaluru, Karnataka, 560064, India
3. | Unitech Limited { "the Holding Company™) failed to hold its Annual General Meeting (AGA) due on or before 307 Septemier 2021 (extendad till 307 Novemnber, 2021 vide notification numiber ROC-CHWSE-AGK 2021 dated 23° Saptamber, 2021), as Corporate ldentification Number (CIN): L93000KA1992PLC100274
required under section 96 of the Companies Act, 2013, 1o ransact the agenda including the approval of Accounts for e year ended 31 March 2021, The Hal@ng Camparry has not applied 1or any xtension for B same tothe Registrar of Comganies, Tel: 995536027: Email:aarvinfratellimited 2amail.com: Website: www.aarvinfratel.com
MCT of Delhi & Haryana. The Holding Company i in procass of estimation of penatty and ather implications dug fo nan-holding of AGM, - ' ' ) =9 " i - ’ '
Further, the Holding Company has not made any request |etier to Security and Exchange Board of India “SEBI" for extension of time for submission of quartery reviewed results for quarter endad 307 June, 2020, The Halding GCompany is petting emails Recommendations of the Committea of Inde pendent Directors |:“|D::“} af AARY Infratal
frarn Mational Steck Exchangs “NSE" and Bonibay Stock Exchangs “BSE" fof impesing penaltes dua o non-tilling of the results 1o the tane of Re. 5,000 per day dusing the perod of defauh. The Hokding Company has not taken any provigion of such Limited (hereinafter referred to as "THT'EI at Dﬂmpany"} in relation to the Dpen Offer (“Offe r"}
O ) S DN (MM | MO XTI PR S0SE0% 61 2 g oL TG ety T e8| made by Mr. Bhasker K Bhatt, Mrs. Pathika B Bhatt, Mr. Madhav B Bhatt, Mr. Rohan Rajendra
(4, | The Hon'bée Supreme Court vide its order dated 207 January 2020 has, inber alia, given diractians that the Board of Derectars of Ursech Limited, as existing on that date, be supersedad with immediate effect in order to faciitate the takng ower of . A ] e 3 i ! ; i r 3 ]
managernent by thi new Board af Directors constituted in terms of the propasal submilted by the Ceniral Government of India. in these unaudited results, references have been made hereunder to the Resolution Framework (RF) for Unitech group Bhatt (hereinafter referred to as “Acquirers’), to the public shareholders of the Target
which has baen prepared under tha directions of the Board of Directars of Unitech Limited apposted by the Central Government pursuant to the afare-said order af the Hon'ble Supreme Couwrt and approved by the Board of Directors intheir Mesting held Company under Regulation 3(1) and 4 of Securities and Exchange Board of India (Substantial
anJung 17, 2020, Acquisition of Shares and Takeovers) Regulations, 2011, as amended (hereinafter referred
(5. | The Group ks ncurmed lesses inha currenl and priviows vears and has posstive net warth. The Group has challanges in meeting 2 aperationsal abligabons, cunent liabisies inch deng bank [oars and pubbe deposits. The Management of the Groujp, 25 to as “SEBI SAST Hegulatiuns"} : '
appointed by Hon'ble Supreme Cawrt of India, is inthe process of estimating the contractual Babilities and the final cutcome of contingent liabilties from the realzzble value of the available assets atthe contracted value in the current form. The Group,
in campliance o the Han'te Suprerme Cowrt order daled 157 January 2020 has submitied the resalidion framework and has requested the Hon'ble Suprerne Caisrl 1o grant marty concessions and reliels so thal the Groug is abk 1o meal aul its Datg 24™ March, 2022
obligation towards the construction of the projects and me=t other liabilties. The order of the Honole Supreme Court will afiect the financial pasition of the Group @nd pending the final gecision of the Hon'ble Supreme Court, the financial stalements
O L L T OO LR Name of the Target Company | AARV Infratel Limited
| B. ;“E |'!E||I]i|‘il_.| Cormgany h-EIEr1EﬂEi'.'E.Iﬂ3 iEEII'H'.“E"EI.LII‘.'II‘I ?rﬂ:&ﬂﬁ& dingd" nodice iromm GrEEI.!;; Noicda |I'Idl:|u5|ri‘:'l| ﬂE\‘H!EﬂIHHI':IIlN.IIlS;ngéhEEENlD.HI:I lf.’.ﬂl! 13;:]'{&:11&!3' 2015, A5 pﬁr“"ﬂf Hlflul.'-‘ﬂi EH-!D:: EEII'rI:E"I!IIﬂ“"rE laazs dissd il1fﬁpﬁﬂlﬂfﬂﬂﬁiﬂhﬂf$mﬁlup DE‘tEI[lS ﬂf 'the Oifer pena|n|n.g This Offer is he.ng made pumuant 1:[] HEQU'E‘HH” 3{1 } E_ 4
pusing plots on eccount of non-implementztion of the project and non-payment of varigus dueas amounting to Rs. 105, lakhs. Ag per the notice, and as per the relevant clause of the bye-lawss confractual arrangement with 1 ing
Caorngary, 5% of 1 iofal dues armounting te Rs. 13,8834 [akhs warna 1o be Tarfeitsd out of the ol amound paid Gl dats. The Heiding Campany has incurmed (&) the araunts paid Tar land disss and stamp dity Bs. 34,221 80 lakhs, {b) tha balanca to Ta rgEt Gcrmpany Ef thE. ?;IIEGUTI’[;E;I-‘:'II‘IH Excr:!ar_;_gi Board D];:llﬂdlal l:t.SUDEtnglﬁl
portions of the total amaouwnts payable. incleding contractual inferest accrued B8 317 March 2016, of Rs. 95,051 50 lakhs; and (c) other construction costs amountng ta Bs. 80,575.05 kakhs. The saidland is also mortgaged and the Holding Comparny cquisition o ares an akeovers) Eg‘-i ations,
has registered such mertgage (o a third party on bahall of leeder far the Ban-Canvert@le Dabanture (NCD) facility extanded 1o the Holding Corngany and, due to defaull in repaymant of thase NCDs, the deberdure holders have sarved a nalice 1o fha and s U_bEE':I uent a FﬂEﬂdFﬂEﬂtE thereto ("SE E | SAST
Hotding Company under section 13{4) of the SARFAESI Act and have also taken notional possession of this land. The Holding Company had contractually entered into agreements to sell with 352 buyers and has also received advances from such Requlations”) for acquisition of upto 11,93,202 Equity Shares
buyars ameurding fo Bs. 6 6E2 10 lakhs [met of rapayment]. Mo cardract revanue has been recognized an this project, The arstavhile managament had writban a kattar to GHIDA dabad 17 December, 2015, wherein it had stated thatthe cancallation of tha of ¥ 10/- each at an Offer Price of T 3.60/- per EﬂLIEt'j"
lease ceed was wrong, unjust and arbitrary. Further, the said erstwhile management had also described sieps taken forimplementation of the project and valid busingss reasons due to delays tll éate. Further, the sald erstwhile management had also ; :
proposad thal in view of the fac that third party inferesss hawve been created by the Holding Company in the allottad land, by allotting plats to diffarent alotiess, inthainterestof such alloftess, GRIDA should allow 1he Holding Company fo retain an aea Egare’ pa‘_.{':atrlte I? GHSC ! ﬁ?g ﬁg alltng Ft-u ? -?E 'QE’EE;'EFQ E
of approximately 25 acres owtof the total allotted land of approsimatedy 100 2cres and that the amownt paid by the Hobding Company bl date b adjustzd against the price of the kand of 25 acres and remaining surplas amaunt may be adjusted iowards ': upees rory IwWo Laknhs ! inety rive Qusan ',”E
dues of other projecis of the Halding Company under GNIDA, Hundred Twenty Seven and Paise Twenty Only) representing
GNIDA has, in the meanwhile, in ferms of the Order of the Hon'ble Supreme Courd dated 18.09.2018, depasitad an behalf of the Holding Company, an amount of Rs. 7,436.35 lakhs (Rs. 6,682 10 lakhs and interest @ 6% on the principal amount of 26% of the issued, subscribed, paid up and voting capital
Rs. 6,662 10 lakhs), out of the monies paid by the Halding Comparry, withthe registry af the Hon ble Supremse Gourt. .
Durireg the year, GHIDA has adjusted Bs. 9,200.00 lakhs of Lnitech grown's llabilties towands the Holding Company’s other projects with GHIDA and forfested Rs. 13,853 42 takhs, Name of the Acquirers Mr. Bgas‘ﬁer K Bhatt
The Holding Comgany had paid 2 sumaf Bs, 342241 90 kkhs, including Rs. 4,534,935 kzkhs of stamp duty on the land for the said land Mrs. Pathika B Bhatt
The: matter in respectof the [and is still pendng befiare the Hon'ole Hsgh Caurt of Allahabad, and pending the final disposal, the Holding Gomparny has, subsequeenthy, shown the amaunt of Rs. 1833980 kakhs as recoverable fram GNIDA in is books of Mr. Madhav B Bhatt
accaunts ingleding stamp duly of Bs. 493495 lakhs and leasa rerd paid of Bs. 61,1311 lakhs. Furthar, the Hokling Company is also carrying oiher construction costs amaunting 1o Bs. 30, 575.05 lakhs inrespect of the prajects b come upan the said Mr. Rohan Haj endra Bhatt
land which also inchudes interest capitaized of Rs, 896,84 68 lakhs . . N
| .| TheHelding company & Inthe process of recanciling the batance appeasing in s books of accounts with balance deposited with Registry of the Hon'tle Supremse Court | Name of the Manager to the| Finshore Management Services Limited
B. TTDEEH]LIH15IFIEHEE'FI:II:ESBﬂfl:{ll'rdl.lllmg|m|:lHIrI'I1Eﬂ[aEEE.'55ITIErI[D1ﬁEﬂUEEH‘I]EFI'[U]EI].I.Irt!.l'IHﬂruITIEm dehentures, bonds, vanous funds, kans given and advances given 10 associates and.Joint Ventures, Offer
|9. | The Group is in the process of preparation of expecied credit loss poScy in refation to trade receivable. securities deposits, loans and advances given to others Members of the Committee of Mr. Praveen Reddy Cheruku - Chairman
{ 140, | The Groupis in the process of conducting Met Realzable Value (NRV) assessment of its inveniories and projectin progress I 1 TP
. n ndent Directors (IDC) Mr. Yerrapr. Mallikarjuna Rao - Member
11.| The Group has not fleated confirmations related 1o trade recedivables, rade payables, loans and advances, bomowings, securities depasit, sto. The Grown is in the process of ascertaming the balances appearing in the books of aceounts which ara depende EF’ ors E:I errapragada Mallikarjuna Rao : embe
|| nutstanding for significantly long period of time. Further, ihe Group is m process of compding banks statement/bank balance corlirmations from 2 the concemid banks of the company IDC Member's relationship with  All the members of the IDC are Directors of the Target
i_‘!_l-!_. _TneGr-uup-|5an&pn:u:E:ss-:|rE$1|mat|ngma|mpactn1-:nnnngaentImr.'uhues n ling with Fesolutan Frarmework submitted to the Honble Sugreme Courl. ) the TﬂI'QEl Egmpany I:Dil'E"EI'Gr. Cgmpany and have no other rglatignsh';p with the Targgt
|13.] The Group is currently re-evaluating the impact of ind A5 115 and 1o canclude, n:gnru:ng gffectiveness off e:-:i51|m;| :am:ﬂunmu poficy I fine with Ind A5 115. Equity Shares owned, and Company, except that Mr. Yerrapragada Mallikarjuna Rao
i;d.__Tne_Er_q!.lq has g‘a_nn_us  statutary llabities outstanding since lang and same are ungaid due to matters Deing pending befare varlmsﬂﬁy_@_:gt_ﬂu Authorltes. other contract/relationship), holds 0 43'% of the Total Share Capital of the Target Compan
| 15| Pursuant to Section 74{2) of the Companies Act, 2073, the Holding Comgpany had made an appiication tothe Comnpany Law Board (subsequently replaced by the Nationa! Company Law Tribunal, Mew Delhi) seeking extension of time for repayment of i P Z p g Parny.
the putstanding public depasits (Including inferest Shereon) as is considered reasonable. Tha Hokling Company had ientifed and sammarked & (siz) unangusmbersd land pancels far sale and wtilzation of the sals procesds thereaf far rapayment of tha |_%n':.r

atoresald outstanding deposits. However, during the financlal year 2016-17, the Nationa! Company Law Tribunal, New Delhi (NCLT) vide its order dated 04.07.2016 dismissed the sald application. On appeal against the sad order, the Mational Trading in the Equity Shares/ | None of the IDC members have traded in the Equity
Company Law Appefiate Tribunal, New Delbi (MCLAT] vide #5 order dated 03,11, 2076 exiended tha date of repayment of deposits up to 31.12. 207 6, Subsaquently, the said appaal was also disposed off by the NCLAT vide its order dated 3100317 other securities of the Target Shares of the Ta rget Cnmpany during 12 months prior

withautgranting any further extenzion o ime. !
Thee Holding Company has made best possile efforts for sale of the land parcels earmarked for repaymentof the deposits but such sale process has notyielded amy results, Eﬂmpan}' byf IDC Members to the date of the Public Announcement of the Offer on

Considening that the erstwhile management has not been able 1o comply with the directions given by the LB, NCLT and RCLAT to repay the deposits within prescribed time-penod, the Registrar of Companies, New Delhifiled prosecution againstthe . 4" February, 2022
Hulding Crenpany and it's the then execidive directors and key managerial parsonnal bafara tha Ld. Special Courd, Dwarka Destrict Court, New Delbi. Haowaver, the Han'bia High Courf of Dalhi stayed the saad prosecution, and has subsaguently vidaits k : -
order dated 22.01.201%9, allowed the petitions filed by the erstwhile management by setting aside & vacating the impuegned Dwarka Distnct courtorder dated 30.% 301 6 with regard to sumrmaneng of the erstwhile management. :EIE mirltée[ﬁerf; TE?FEEEIF g’lﬁn ?E?Eftirr‘leal'l'l?cw??ﬁ Thbj f:chﬁ! E:rsa”!"r EaIiRaCle:-Rar have
Few depositors filed an intervention application before the Horble Supreme Court in the pending bad matter of the erstwhile Managing Direciors of the Hodding Compary. Considering their application, the Hon'ble Swpreme Court vide is order dated , . i ¥ P 49
A0,10.2017 direched the armigies curiae 1o craaba 2 porta where tha depasitors can provids their requisite information and, accardingly, incompianca with this direction, a partal was created forthe depositars of the Halding Compary. Accardingly, tha Equ ity Shares ow n_ﬁd- and
ratter relabing to delzy in repayment to the depositors (s presently pending before the Hom'bée Supreme Court. The Hon'be Supreme Court, out of the procesds collecied indo the designated account of its Registry outod sale of land and offer properties other contract/relationship),
of Unitechyit"s group, has made allacations of amount fo be refundad to the public-deposit halders, if any.
Subseguent o tha new Board of Directors faking oeer the managemand, & resolufion framéw ok has been submitbad b the Han'bés Supreme Cowrt by the Group for addrassing e matters aof homea uyears, fived depos hoklers and athers. Al presand z : . z - 230y
the resolution framewark ks under the conssderation of the Hon'ble Supreme Court. The final quantum of kability of these cases can be ascertained only upon the final decision by the Hon'ble Supreme Court Trading in the Equity Shares/ Not applicable as all the Acquirers are Individuals,
Further, the Holding Company has not provided for interest since Apnf 1°, 2017 payable on public deposit which works out to Bs. 1,764 28 Lakhes for the current quearter ended 30° June, 2020 (Cumutative ugto 30° June. 2020 - Rs. 2307351 Lakhs) other securities of the Acquirer
| 16. | There have been dedays in the payment of dues of non-convertible debentures, tesm loans & working capial loans (including principal, interest andior ofher changes as the case may be) toihe lenders of the halting company and the total of such I:ry' 1DC Members
oufstanding amourtta Bs. 4,87, 550,54 Lakhs 25 on 307 Juna, 20200 The lendess have inifiated the action against tha halding cormgany undar various Acts. The baldmg Company has challengad the achian af the lendars balara the various forms of : :
| | Dot Rscony THons mma] # i e ol ous At 0 Gompany has chaenged he Recommendation on Open Based on the review, IDC Members believe that the Offer
17.| The Holdng Company as on 307 June, 2020 contalns the cetalls of Inervention Application “I2" befare Hon'ble Supreme Gourt of indla wherein, the Holding Company has stated that erstwhile management has invested In the state of Hyderabad Offer, as to whether the Offer, is fair and reasonable and in line with the SEBI SAST
throwgh a callaboration agreamant with M's Dandamundi Estate and Me DA, Kumar and dapasited an amount of s, 481,31.00 lakhs (out of which an amount of Rs. 600,00 lakhs got adjusted an account of same duss of M/s Dandamund Estate). I5 or is not, fair and reasonable | Hegulations.

The Hodding Ecnnp:ang.-' r:asalsn obtained bank loans to the wne of Bs 335 IJI:I DDInkhsagainm security of these lands, legal 1'r|1n.=s of which were ﬂevertransrﬁrreulrme narn[-. of the I-r-:]lu:lﬂg Dnnmang.- Movw The new mnnngemmt.ls. trying to recover the Disclosure of Voting Pattern| All the IDC members unanimously voted in favour of

1B, TI'ElFﬁ'ﬂa'lﬁ'ﬁ_ﬂliﬁiﬁy-lﬁliHE?[I-{_D;:EEHFF@E&E|r_n|3|'a-|fr-ﬂenIaSE.Et.arnElntfanuw:ImIIarnmrrhr.q’an 402 59.54 Lakhs as on a0 ..JIJI'IH ~. of the me'&li"g in which the remmmending the open offer [Jlt'DpErEEI].
[ 19. | With respect be opening balances appearing in the baaks of accauts ol tha Holding Gompany as on 01 April, 2020, there is noinfermation, suppecting documents avaitable with tha Holding Gormpany ralated o fallowing accaunts; - open offer proposal was
«  Dihar comprahensive income / loss) amounting Rs. (46,01.12) lakhs discussed

Proesion for bad and doubiful debits/ rade recévatles amounting Rs. 323,03 85 lakhs

Allowances for bad and doubtiul loans and advances 1o olfvers amounting s 22,27 36 lakhs Summary of reasons for IDC Members have reviewed

«  (iherloans and advance amaunting As. 23,56 64 akhs recommendation a. Public Announcement (PA) dated 4" February, 2022
»  Trade receivables and advance received from customens amounting Rs. 1646094 64 Lakhs b. Detailed Public Statement (DPS) published on 11" February,
*  Loanstaxen from joind ventures and associates amaounting Rz, 154,55.39 Lakhs o022
= Advancefor purchase of shares amounting Rz, 310,79.46 Lakhs
= Expenses payable amownting As. 52, 466,22 Lakhs ¢. Draft Letter of Offer dated 18" February, 2022
: Eg;gﬁaﬁﬁfﬂﬂﬁﬁ?&ﬁéﬁﬁ&aﬁl& d. SEBI ohservation letter dated 16" March, 2022
«  hdvance given for purchasa of land amounting Rs. 1225,43 00 Lakhs e. Letter of Offer (LOF) dated 17" March, 2022
|| *  Provision for doubtil advance given for purchase of land amounting Rs, 30.000.00Lahs Based on review of the above documents the members of
20| The Halding Company recaived an arbéral award dated 6 July, 2012 passed by the London Court of Infernational Arbitration [LCIA) whersin the aritration ribunal has direcied the Holding Company to purchase the investment of Gruz City 1 (3| i ; T £
cormpany owned by Lehman Bros.) in Berrosh Investment Lid, (Mauritius) at the averall valee of USD 298,382 945 34 (Previous year ended 31° March, 2019 — USD 238,382 949 34) equevalent o Rs. 224,085,589 lakhs (Previous year ended thﬂ;ggt:r.l: Dfe;g?bggﬁhsaé é?en ?IT-&EI_SEE%?E:% ll-_l-trée T:::Qw:
31" March, 2019 Rs. 20653906 kakhs), The High Courtaf Justics, Dueen’s Bench Division, Cammercial Gourt London had corfirmed the said award, A preag! ' qu
Further. consequent o the order passed by the Hon'ble High Court of Delhain the case instant, the Holding Company is required to make the aforesaid investment into Kerrush investments Ltd, (Maurities), The decree of the aforesaid amount against Detaﬂs of the Independent Mone
| | the Holdng Camparry i pending for execution. Advisors, if any
21| & Torensic audi of the Group was conducted as per directions of the Hon'ble Supreme Court, and the report on the Torensic awdit was submitted in a sealed envelope to The Hon'ble Supreme Courl. The report on the Torensic awdit 1= nof avallable with i
| | the Group or its Board of Directors, hencaimpact of phsarvations of the forensic audit report can anly be ascartained after the same is available, Any other matter to the | None
22. | The Holding Company has Likya branch office, whose financial statements/information reflect tatal assets of Rs, 44,17 44 (Pravious year 2019-20 - Rs, 42,74.55 lakhs) 25 at 30° June, 2020 and total revenues of Rs, NIL (Previows year 2018-20 - Rs highlighted

MIL)} foe the wear ended on that date, as considesed (n the sfandafone firancial staterments and described above. The Holding Comgany has alzo made provision against all assets of Rz, 44,17 44 Lakhs (Previous year 2018-20 RBs. 42,74.55 Lakhs).

The fnancial staternents/fmfarmation of this branch have nat yet baen aud®ed by the branch auditor due to the adverse political situation pravailing in Libya To the best of our knowledge and beliel, after making proper enquiry, the information

53, [ The Holding Company has accounted Tar following provisions /mpasmentin the Unaudited Standalons Financial Results for tha quarter ended 30 June, 2020~ contained or accompanying this statement is, in all material respect, true and correct and
s Priwision created against advance givan far purchasa of shares of Rs. 31,079.48 lakhs. Thess advances ware givenin the vears 2007 1o 201 3 and the Holding Comgany has no avidanca regarding recaverability of thase advances: not misleading, whether by omission of any information or otherwise, and includes all the
*  Raversal of deferned tax assets of Rs, 24, 67265 Lakhs created aarliar on account of carry fonward husingss losses. Sams was revarsed as thare was no reasanablie cartainty of kaving faxable prafds in foresaeable fulura against which this tax information required to be disclosed by the Target Company under the SEB| SAST Regulations.

asset can be adjusted as required under prowisions of Indizn Accounting Standand 12 “income taxkes™; . .
*  Writing off of prepaid expenses of Rs. 3, 736,26 lakhs pertaining 1o brokerage paid i earber yesars and imerest receivable of Ris, 475,21 kkhs, The Company has no evidence regarding recoverability of these advances. For and on behalf of the Committee of Independent Directors of
All of the above-mentionad adjustments carned in quarter ending 307 June, 2030 pertains to the earlier peniod prasented by the Management for which AGM was already held and the accounts were already adopsed therein, The Group is in the process AARV Infratel Limited
| al gvaluating the possibilty of applcabiiy af sectian 131 of the Compansas Act, 2073 with respact 10 wolwnkary revision of Finamzial 3ataments or Beard's RBapart. Sd/-
24, | Theabave is an axtract of the defailed lormal of Consobdatod Financial Results Tar quarter ended Jura 30, 2020 filed with the Stock Exchangas unter Rogulaion 33 of the SEBI (Listng Obigatons and Desclosure Reguiraments) Regulations, 2015,

The full foemiat of the Standalone and Consolidated Fnancia Results are avaliable on the Stock Exchange websites (www bssindia. comiwww.nseindia.com) and Company’s website waw. unitechgroup.com Place . Bengaluru, Karmataka Praveen Hﬂf'_i dy Cheruku
25.| Key Standalone Financials are s follows: Date : 24™ March, 2022 Chairman of IDC
{Rs. in Lakhs)
Quarter Ended | Quartar Ended | Year Ended
= Particulars 30.06.2020 | 30062019 | 31.03.2020
I (Un-audited) | (Un-audited) | (Awsdited)
1 |Income from Operations (Tumower) 246626 | 11,76 | 1 1_!_!_,_‘1‘_15-!_3_-!__
2 |Profilf{Loss) Betore Tax (1.13,854.96) | (7.907.76) [(1,15,372.85) |
3 |Profit/{Loss) After Tax 1,38,566.44) | [7.E92.64) [(1,19,084.78) |
4 |Total Comprehensive income for the perod Comprising Profit[Loss) for the period (affer tax) and Other Compretensive Incoms {after tax) 1.38.563.47) | (793980 [(1,18934.22) |
For Unitech Limited
Place: Gurugram Yudhwir Singh Makik
Dated; 23" March, 2022 Chairman & Managing Director
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AARV INFRATEL LIMITED

Registered Office: Plot No.78, Sai Durga Enclave, Agrahara Village Kogillu,

Yelahanaka, Bengaluru, Karnataka, 560064, India
Corporate ldentification Number (CIN): L93000KA1992PLC100274
Tel: 995536027; Email:aarvinfratellimited @ gmail.com; Website: www.aarvinfratel.com

Recommendations of the Committee of Independent Directors (“IDC") of AARV Infratel
Limited (hereinafter referred to as “Target Company™) in relation to the Open Offer (“"Offer”)
made by Mr, Bhasker K Bhatt, Mrs. Pathika B Bhatt, Mr. Madhav B Bhatt, Mr. Rohan Rajendra
Bhatt (hereinafter referred to as "Acquirers™), to the public shareholders of the Target
Company under Hegulation 3(1) and 4 of Securities and Exchange Board of India (Substantial
Acquisition of Shares and Takeovers) Regulations, 2011, as amended (hereinafter referred
to as "SEBI SAST Regulations™)

i Date | 24" March, 2022
| Name of the Target Eﬂmpany AARV Infratel Limited

Details uf the Offer pertaining | This Dﬁar 15 bemg mad-a pursuant to Regulation 3(1) & 4
to Target Company of the Securities and Exchange Board of India (Substantial
Acquisition of Shares and Takeovers) Regulations, 2011
and subseguent amendments thereto (“SEBI SAST
Regulations™) for acquisition of upto 11,93,202 Equity Shares
of ¥ 10/- each at an Offer Price of ¥ 3.60/- per equity
share, payable in cash, aggregating to ¥ 42,95 527.20 P
(Rupees Forty Two Lakhs Ninety Five Thousand Five
Hundred Twenty Seven and Paise Twanty Only) representing
26% of the issued, subscribed, paid up and voting capital

Mr. Bhasker K Bhatt
Mrs. Pathika B Bhatt
Mr. Madhav B Bhatt
Mr. Bohan Rajendra Bhatt

| Name of the Manager to theg Finshore Management Services Limited
pter |

Members of the Committee of | Mr. Praveen Reddy Cheruku - Chairman
| Independent Directors (IDC)| Mr. Yerrapragada Mallikarjuna Rao - Member

IDC Member's relationship with| All the members of the IDC are Directors of the Target
the Target Company (Director, Company and have no other relationship with the Target
Equity Shares owned, and| Company, except that Mr, Yerrapragada Mallikarjuna Rao
other contract/relationship),| holds 0.43% of the Total Share Capital of the Target Company.
if any.

TFEI.I:'II'IEI:II'I thta Eqwt}' Shamm Nune of the IDC members have traded in the Equity
other securities of the Target | Shares of the Target Company during 12 months prior
Company by IDC Members |to the date of the Public Announcement of the Offer on

4" February, 2022

IDC Member's relationship| Mone of the IDC members holds any contracts nor have
with the Acquirers (Director,| any relationship with the Acquirers

Equity Shares owned, and

other contract/relationship),

| if any.

Trading in the Equity Shares/| Not applicable as all the Acquirers are Individuals.
other securites of the Acquirer |

| by IDC Members

Recommendation on Dpen' Based on the review, IDC Members believe that the Offer
Offer, as to whether the Offer, | is fair and reasonable and in line with the SEBI SAST
| is or is not, fair and reasonable| Regulations.

Disclosure of Voting Pattern| All the 1DC members unanimously voted in favour of
of the meeting in which the| recommending the open offer proposal.
open offer proposal was

| Name of the Acquirers

|discussed .
Summary of reasons for|IDC Members have reviewed
recommendation a. Public Announcement (PA) dated 4™ February, 2022
b. Detailed Public Statement (DPS) published on 11" February,
2022

c. Draft Letter of Ofter dated 18" February, 2022

d. SEBI cbservation letter dated 168" March, 2022
e. Letter of Offer (LOF) dated 17™ March, 2022

Based on review of the above documents the members of
the IDC are of the view that the offer price is in line with the
| parameters prescribed by SEBI in the SEB| SAST Regulations. |

' Details of the Independent | None
| Advisors, if any

Any other matter to the|Mone
| highlighted

To the best of our knﬂwledge and belief, after making proper enquiry, the information
contained or accompanying this statement is, in all material respect, true and correct and
not misleading, whether by omission of any information or otherwise, and includes all the
information required to be disclosed by the Target Company under the SEBI SAST Hegulations.
For and on behalf of the Committee of Independent Directors of
AARV Infratel Limited
Sd/-
Praveen Reddy Cheruku
Chairman of IDC

Place : Bengaluru, Karnataka
Date : 24™ March, 2022

www . readwhere. com

Our Company was onginally incorporated as “Intemational Leather Clothiers Private Limited” ai Kolkata, West Bengal as a private limited company under the Companies Act, 1956, pursuant 1o a certificate of
inconporation daled December 2, 2005, issued by the Registrar of Companies (“RoC"). Further, the name of our Company was changed fram ‘International Leather Clothiers Privata Limited to “International
Clothiers India Private Limited' pursuant to which a fresh certificate of incorporation was issued by the RoC dated May 10, 2006. The name of our Company was furthar changed from ‘International Chothiers india
Private Limited' to "Vikram Solar Private Limited” pursuant to which a fresh cerfificate of inconporation was issued by the RoC dated September 3, 2008. Subsequenily, our Company was converted from private
limited company to public limited company and consequently the name of our Company was changed to its present name i.e. Vikram Solar Limited' and a fresh certificate of incorporation dated August 22, 2017
purswant to the corversion wag issued by the RoG. For details in relation to the chamges in the name and registered office of our Company, please see the saction entilled “History and Cevtain Coamporate Matiers™on
page 206 ofthe draft red herring prospecius dated March 23, 2022 filed with the Securities and Exchange Board of India on March 23, 2022 ["DREHP™).
Registered & Corporate Office: The Chambers, 8° Floor, 1865, Rajdanga Main Road, Kolkata, West Bengal - 700 107; Tel; +#91 33 2442 7299/ 7399, +91 33 4003 0408 / 0409,
Website: www.vikramsolar.com; Contact Person: Sudip Chatterjes, Company Secretary and Compliance Officer; Tel: +81 33 2442 73997 #91 33 2442 7299, E-mail; secretanad@vikramsolar com;
Corporate Identity Number; LHE100WB2005PLC1 06448

OUR PROMOTERS: HARI KRISHNA CHAUDHARY, GYANESH CHAUDHARY, HARI KRISHNA CHAUDHARY FAMILY TRUST,
GYANESH CHAUDHARY FAMILY TRUST, VIKRAM FINANCIAL SERVICES LIMITED AND

VIKRAM CAPITAL MANAGEMENT PRIVATE LIMITED (FORMERLY, MONOLINK TREXIM PRIVATE LIMITED)

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH (“"EQUITY SHARES") OF VIKRAM SOLAR LIMITED ("OUR COMPANY™ OR “COMPANY"™ OR "ISSUER") FOR
CASHAT APRICE OF ¥ [«] PER EQUITY SHARE ("OFFER PRICE") AGGREGATING UP TO ¥ [«] MILLION (THE “OFFER") COMPRISING A FRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING
UP TO T 15,000.00 MILLION BY OUR COMPANY ("FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 5,000,000 EQUITY SHARES ("OFFER FOR SALE") COMPRISING UP TO 3,615,000 EQUITY
SHARES AGGREGATING UP TO ¥ [«] MILLION BY ANIL CHAUDHARY (PROMOTER GROUP SELLING SHAREHOLDER), UP TO 258,500 EQUITY SHARES AGGREGATING UP TO 7 [«] MILLION BY
GIRISH KUMAR MADHOGARIA (INDIVIDUAL SELLING SHAREHOLDER), UP TO 126,500 EQUITY SHARES AGGREGATING UP TO ¥ [#] MILLION BY PUSHPA MADHOGARIA (IMDIVIDUAL SELLING
SHAREHOLDER} AND UP TO 1,000,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY VIKRAM INDIA LIMITED (CORPORATE SELLING SHAREHOLDER) (ANIL CHAUDHARY. GIRISH
KUMAR MADHOGARIA, PUSHPA MADHOGARIA AND VIKRAM INDIA LIMITED COLLECTIVELY REFERRED TO AS THE “SELLING SHAREHOLDERS", AND SUCH EQUITY SHARES, THE "OFFERED
SHARES"). THE OFFER INCLUDES A RESERVATION OF UP TO [#] EQUITY SHARES, AGGREGATING UP TO ¥ [«] MILLION (COMSTITUTING UP TO [#]% OF THE POST-OFFER PAID-UP EQUITY
SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER
REFERRED TO AS “NET OFFER". THE OFFER AND NET OFFER SHALL CONSTITU TE [#]% AND [«]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.
OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY OFFER A DISCOUNT OF UP TO ¥ [«] OF THE OFFER PRICE TO ELIGIBELE EMPLOYEES BIDDING IN THE
EMPLOYEE RESERVATION PORTION ("EMPLOY EE DISCOUNT™).

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUMNING LEAD MANAGERS, CONSIDER A PRE-IPO PLACEMENT OF UP TO [«] EQUITY SHARES FOR CASH CONSIDERATION
AGGREGATING UP TO % 3,000.00 MILLION. THE PRE-IPO PLACEMENT WILL BEAT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS
AND THE PRE-IPO PLACEMENT, IF ANY, WILL BE UNDERTAKEN PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE SIZE
OF THE FRESH ISSUE WILL BE REDUCED BY THE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT AND THE MINIMUM OFFER SIZE SHALL CONSTITUTE AT LEAST 10% OF THE POST-OFFER
PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, IN COMPLIANCE WITH RULE 19(2)(B) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMENDED ("SCRR").

THE FACE VALUE OF EQUITY SHARES 15 7 10 EACH. THE PRICE BAND, THE MINIMUM BID LOT AND EMPLOYEE DISCOUNT, IF ANY, SHALL BE DECIDED BY OUR COMPANY IN CONSULTATION
WITH THE BOOK RUNNING LEAD MANAGERS (“BRLMs™) AND WILL BE ADVERTISED IN [=] EDITIONS OF [»], AN ENGLISH NATIONAL DAILY NEWSFAPER, [«] EDITIONS OF [=], AHINDI NATIONAL
DAILY NEWSPAPER AND [»] EDITIONS OF [«], A BENGALI DAILY NEWSPAPER, BENGALI BEING THE REGIONAL LANGUAGE OF WEST BENGAL, WHERE THE REGISTERED AND CORPORATE
OFFICE IS5 LOCATED, EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BIDVOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE™)
AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE™, AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING OM THEIR RESPECTIVE
WEBSITES IN ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI
ICDR REGULATIONS").

In case of any revision in the Price Band, the Bid Offer Period will be exdended by at least three additional Waorking Days after such revision in the Price Band, subject to the Bid'Ofer Period not exceeding 10 Working
Days. In cases of force majeure, banking sirike or similar circumstances, our Comgpany may, in consultation with the Book Running Lead Managers. for reasons o be recorded in writing, extend the Bid/Offer Period
for a minimum of three Working Days, subject to the: Bid'Offer Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid'Offer Pesiod, if applicable, shall be widely disseminated by
notification o the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective wiabsites of the Book Running Lead Managers and at the tarminals of the Syndicate Mambers and
by intimation to Designated Intermediaries and the SponsorBankls), as apphcable.

The Offer is being made through the Book Building Process, in terms of Rule 15(Z){b) of the Securities Confracts (Regulation) Rules, 1957, as amended (the “5CRR") read with Regulation 31 of the SEB| ICDR
Reguiations, and in compliance with Regulation 6(1} of the SEBI ICDR Reguiations wherein nof mere than 50% of the Net Offer shall be allocated on a proportionate basis to Gusliied Instifubional Buyers (“QIBs™)
{the “QIB Portion™), provided that our Cﬁmmny may, in consultation with the BRLMs, allocate up 1o 60% of the QIB Portion 1o Anchor Investors on a discretionary basis in acoordance with the SEBI ICDR
Reguiations (the “Anchor Investor Portion™), of which one-third shall be reserved for domestic Mutua! Funds only, subjectto valid Bids being received from domestic Mutual Funds at or above the Anchor Invesior
Allocation Price. Further, 3% of the CIB Portion (excluding the Anchor Investor Portion) shall be available for allocation on a proporfionate basis onfy to Mutual Funds, and the remainder of the QIB Portion shall be
available for allzcation on a propedionale basis to all QIBs (ofher than Anchor mvestors), incleding Mutual Funds, subject o valid Bads being received at or above the Offer Pnce, However, if the aggregate demand
from the Mutual Funds is kess than 5% of the Net QIR Parlion, the balanoe Eguity Shares available for allocation will be added to the remaining QIB Portion for proportionate allocation to QIBs. Further, not lass than
15% of the Ned Offer shall be available for allocation on a proporionate basis o Non-Instiutional Bidders and not less than 35% of the Met Offer shall be available for allocation o Retail Individual Bidderss, subject fo
valid Bids being received ai ar above the Offer Price. All potential Bidders, other than Anchor Investors, are reguired to mandatorily utilize the Application Supported by Blocked Amount {("ASBA") process by
providing detals of their respective ASBA accounts and UPI ID (in case of Retail Indvidual Bidders) if applicabile, in which the comesponding Bid Amounts will be blocked by the self-certified syndicate banks
["SCSBe") or under the LIP1 Mechanism, as applicable, fo participate in the Offer. Anchor Invesiors are not permitted 1o participate in the Anchor Investor Portion through the A5BA process. For details, pleasa see
he section entitled “Offer Procedure”on page 363 of the DRHP

This public announcementis being made in compliance with the provisions of Reguiation 26{2) of the SEBI ICDR Regulstions to inform the public that our Company is proposing, subject to applicable statutory and
ragulatany raquiraments, receipt of requisite appravals, market condibons and other considerations, o make an initial public offer of its Equity Shares pursuant to the Offer and has filad the DRHP wilh the Securilies
and Exchange Board of India ("SEBI™) on March 23. 2022,

Pursuant to Regulation 2601 of tha SEBI ICDR Regulations, the DRHP filed with SEBI shall be made available 1o the public for commaents, if any, for a period of at least 21 days fram the date of such filing by hosting it
an the website of SEBI at www.sebigov.in, websites of the Stock Exchanges i.e. BSE and NSE at www bssindia.com and www.nseindia.com, respectively, and the websites of the Book Running Lead Managers
("BRLMs"}, i.e., JM Financial Limited and Kotak Mahindra Capital Cormpany Limited at www jmil.com and hitps:/finvestmentbank kotak.com, respactivaly. Our Company hereby invites the public to provide
comments on the DRHP filed with SEBI, with respect to disclosures made therein, The public is requested to send a copy of the comments to SEBI, fo the Company Secretary and Compliance Officer of our Company
andior the BRLMs at their respective addrezses mentioned harein below. All comments must be received by SEBI andfor our Comgany andior tha Company Secretary and Compliance Officer of our Company
andior the BRLMs in relation to the Oferon or before 5,00 p.m. on the 217 day from the afaresaid date of filing the DRHP with SEBI.

Investments in equity and equity-related securities involve 3 degree of risk and imestors should not investany funds inthe Offer unless they can afford to take the risk of losing their entire investment. Investors are
advised o read the risk faclors carelully before laking an investment decision in the Offer, For taking an investment decision, investors must rely on their own examination of our Company and the Offer, including the
risks involved. The Equity Shares in the Offer have not been recommended or approved by the SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Herring Prospectus. Specific
attention of the investors is invited to the section entitled “Fisk Factors™on page 24 of the DRHP.

Any decasion o mvest in the Equity Shares descnibed in the DRHF may only be made after a red heming prospecius ["RHP™) has been filed with the ol and must be made solely on the basis of such RHF. The
Equity Sharas, when offered through the DRHP, are proposed to be ksted on the Stock Exchanges.

For details of the share capital and capital structure of our Company and the name of the signatories to the Memarandum of Association and the number of shares subscribed by them of our Company, please see
"Capifa Structura” on page 79 of the DRHP. The liability of the members of our Company is Emited. For dedails of the main objects of our Company as contained in the Memarandum of Association, please see
“Higtory and Certain Corporale Malters “on page 206 ofthe DRHP,

BOOK RUNNING LEAD MANAGERS |
kotak

REGISTRAR TO THE OFFER
Flak LINK Intime
westment Banking &

Kotak Mahindra Capital Company Limited Link Intime India Private Limited

1° Floar, 27 BKC, Plot Mo, C-27, *G' Block, Bandra Kurla Complex, | C-101, 1% Floor, 247 Park, L.B.S. Marg, Vikhroli Wast,
Bandra (East), Mumbai - 400 051, Maharashira, India Mumbai - 400 033, Maharashtra, India

Tal: +91 22 4336 0000 Tel: +891 22 4918 6200

E-mail: vikramsolar.ipod@kotak.com Email; vikramsolar. ipd@Elinkintime. co.in

Website: https:linvesimentbank kotak.com Weabsite: wenllinkintime.codin

Investor Grievance ID: kmccredressal @kotak com Investor grievance e-mail: vikramsolar.ipo@finkiniime.co.in
Contact Person: Prachaa Dhwn Contact Person: Ganesh Rane Contact person; Shanti Gopalkrishnan

SEBI Registration No.: INMD000103581 SEBI Registration No.: INMOOODDET04 SEBI Registration No.: INROD0004058

JJM FINANCIAL

JM Financial Limited

T Floar, Cnergy, Appasaheb Marathe Marg, Prabhadevi
Mumbai - 400 025, Maharashira, India

Tel: #31 22 6630 3030

E-miail: vsl.ipo@jmifl.com

Investor Grievance E-mail: grievance.ibdi@jmfl.com
Website; wivw jrrfl com

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DEHP.

For VIKRAM SOLAR LIMITED

On behalf of the Board of Directors

Place: Kolkata S
Date: March 24, 2022 Company Secretary and Compliance Officer

YIKRAM SOLAR LIMITED is proposing, subject toapplicable statutory and ragulatory requiraments, receipt of raguisite approvals, market conditions and other considerations, to make an initial public offer of
ils Equily Shares and has filed the DRHP with SEBI on March 23, 2022. The DRHP shall be available on the website of SEBI al www.sabigov.in, the websiles of the Stock Exchanges |.e., BSE and NSE at
www.bseindia.com and www.nseindia.com, respectively, and the websites of the BRLMs, ie. JM Financial Limited and Kolak Mahindra Capital Company Limited al www.jmfl.com and
hittps finvestmentbank_kotak.com, respectively, Investors should note thal investment in equity shares imvolves a high degree of risk and for defails relating to sech risk, please see the section entitled “Risk
Factors "on page 24 of the DRHP. Potential investors should not refy on the DRHP filed with SEBI for making any investment decision

The Equity Shares have nat bean and will not be registered under the United States Securities Actof 1233, as amended (the "1).5. Securities Act") or any other applicable law of the United States and may
nal be effered or sokd within the United States except pursuant to an éxamption from, or in a fransaction nod subject 1o, the registration requirerents of the U.S. Securities Act and applicable stale securitias
laws. Accordingly, the Equity Shares are anly being offered and sold (a) in the United States only to *qualified institutional buyers® (as definad in Rule 144A under the LS, Securities Act and referred to in this
Draft Red Herring Prospectus as "8, QIBs™) and, for the avosdance of doubt, the term LS. QIBs does not refer fo a category of institubonal invesior defined under applicable Indian regulations and referrsd
to in this Draft Red Hermng Prospectus as “QIEs") in fransaciions exempt from, or nof subject fo the regisiration requirements of the U5, Securities Act and (b} outside the United Stales in an “offshore
transactions” in reliance on Regulation S under the LS. Securities Acland the applicable laws of the jurisdiction where those offers and sales ocour,

.'!“J.‘!.'ll_ ] I'v:,"?
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Aditya Birla Sun Life
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Record Date for Distribution

NOTICE IS HEREBY GIVEN THAT the Trustees of Aditya Birla Sun Life Mutual Fund have
approved Wednesday, March 30, 2022*, as the Record Date for declaration of distribution under
the Income Distribution cum Capital Withdrawal (IDCW) options in the following schemes, subject
to availability of distributable surplus on the Record Date:

ADITYA BIRLA

CAPITAL

. g T, () T s Mutual Fund

Jerfersn siae € wiftugan

deeE e (3) A, wdHE T

wcﬁ W ot Aditya Birla Sun Life AMC Limited(Investment Manager for Aditya Birla Sun Life Mutual Fund) Registered Office: One World Center, Tower 1, 17th Floor, Jupiter Mills, Senapati Bapat
AT gl < U TS 37T Marg, Elphinstone Road, Mumbai - 400 013. Tel.: 4356 8000. Fax: 4356 8110/8111. CIN: L65991MH1994PLC080811

AARV INFRATEL LIMITED

Registered Office: Plot No.78, Sai Durga Enclave, Agrahara Village Kogillu,

Yelahanaka, Bengaluru, Karnataka, 560064, India
Corporate Identification Number (CIN): L93000KA1992PLC100274
Tel: 995536027; Email:aarvinfratellimited @gmail.com; Website: www.aarvinfratel.com

Recommendations of the Committee of Independent Directors (“IDC”) of AARV Infratel
Limited (hereinafter referred to as “Target Company”) in relation to the Open Offer (“Offer”)
made by Mr. Bhasker K Bhatt, Mrs. Pathika B Bhatt, Mr. Madhav B Bhatt, Mr. Rohan Rajendra
Bhatt (hereinafter referred to as “Acquirers”), to the public shareholders of the Target
Company under Regulation 3(1) and 4 of Securities and Exchange Board of India (Substantial
Acquisition of Shares and Takeovers) Regulations, 2011, as amended (hereinafter referred
to as “SEBI SAST Regulations”)

Date 24" March, 2022

Name of the Target Company

AARV Infratel Limited

Details of the Offer pertaining
to Target Company

This Offer is being made pursuant to Regulation 3(1) & 4
of the Securities and Exchange Board of India (Substantial
Acquisition of Shares and Takeovers) Regulations, 2011
and subsequent amendments thereto (“SEBI SAST
Regulations”) for acquisition of upto 11,93,202 Equity Shares
of ¥ 10/- each at an Offer Price of ¥ 3.60/- per equity
share, payable in cash, aggregating to ¥ 42,95,527.20 P
(Rupees Forty Two Lakhs Ninety Five Thousand Five
Hundred Twenty Seven and Paise Twenty Only) representing
26% of the issued, subscribed, paid up and voting capital

Name of the Acquirers

Mr. Bhasker K Bhatt
Mrs. Pathika B Bhatt
Mr. Madhav B Bhatt
Mr. Rohan Rajendra Bhatt

Name of the Manager to the
Offer

Finshore Management Services Limited

Members of the Committee of
Independent Directors (IDC)

Mr. Praveen Reddy Cheruku - Chairman
Mr. Yerrapragada Mallikarjuna Rao - Member

IDC Member’s relationship with
the Target Company (Director,
Equity Shares owned, and
other contract/relationship),
if any.

All the members of the IDC are Directors of the Target
Company and have no other relationship with the Target
Company, except that Mr. Yerrapragada Mallikarjuna Rao
holds 0.43% of the Total Share Capital of the Target Company.

Trading in the Equity Shares/
other securities of the Target
Company by IDC Members

None of the IDC members have traded in the Equity
Shares of the Target Company during 12 months prior
to the date of the Public Announcement of the Offer on
4" February, 2022

IDC Member’s relationship
with the Acquirers (Director,
Equity Shares owned, and
other contract/relationship),
if any.

None of the IDC members holds any contracts nor have
any relationship with the Acquirers

Trading in the Equity Shares/
other securities of the Acquirer
by IDC Members

Not applicable as all the Acquirers are Individuals.

Recommendation on Open
Offer, as to whether the Offer,
is or is not, fair and reasonable

Based on the review, IDC Members believe that the Offer
is fair and reasonable and in line with the SEBI SAST
Regulations.

Disclosure of Voting Pattern
of the meeting in which the
open offer proposal was
discussed

All the IDC members unanimously voted in favour of
recommending the open offer proposal.

Summary of reasons for
recommendation

IDC Members have reviewed
a. Public Announcement (PA) dated 4" February, 2022

b. Detailed Public Statement (DPS) published on 11" February,
2022
c. Draft Letter of Offer dated 18" February, 2022

d. SEBI observation letter dated 16" March, 2022
e. Letter of Offer (LOF) dated 17" March, 2022

Based on review of the above documents the members of
the IDC are of the view that the offer price is in line with the
parameters prescribed by SEBI in the SEBI SAST Regulations.

Details of the Independent
Advisors, if any

None

Any other matter to the
highlighted

None
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payout and statutory levy (if applicable).

if that day is a non-business day.

eligible to receive the distribution so declared.

E’:L‘ﬁwm i For Aditya Birla Sun Life AMC Limited
TR ST FE-HAS HETTTTAH=AT (Investment Manager for Aditya Birla Sun Life Mutual Fund)

gémed enifor e, HY. i),
Sifaef (afem), gag Yoo 203 39
feorg weheR, m@%ﬁraﬁﬁaﬁ iCH

Sd/-
Authorised Signatory

The NAV of the schemes, pursuant to pay out of distribution would fall to the extent of

#As reduced by the amount of applicable statutory levy. *or the immediately following Business Day

All unitholders whose names appear in the Register of Unitholders / Beneficial owners under the
IDCW options of the said schemes as at the close of business hours on the Record Date shall be

Date : March 24, 2022
Place : Mumbai

IR et anfor s = HEgw
TraTa TErd, SEeiedn ST ST

Mutual Fund investments are subject to market risks, read all scheme

s related documents carefully.
faehror ﬂﬁé
fetieh : R3 9T, R023
Fﬂ/ - Size: 16 cms (w) x 25 cms (h)
(wITeh it entfon wriq fiiet)

FhIA, 3= AT

To the best of our knowledge and belief, after making proper enquiry, the information
contained or accompanying this statement is, in all material respect, true and correct and
not misleading, whether by omission of any information or otherwise, and includes all the
information required to be disclosed by the Target Company under the SEBI SAST Regulations.
For and on behalf of the Committee of Independent Directors of

AARYV Infratel Limited
Sd/-

Praveen Reddy Cheruku
Chairman of IDC

Place : Bengaluru, Karnataka
Date : 24" March, 2022
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RAecommendationa of i Committes of Indopandent Diroctars [7DC7) of AARY infratel
L,umleu (herginatter refared 10 & “Targel Campany”) in retation o the Open Olfer (Ofer)

Mr. Bnpsher 1 Bhogt, Mrs. Pattsko B Bhati, Mr. Machny B Bnat, ke Rohan Rajeredra
Ehdl! (heremnatiar relermed 1o.&s “Acquirers”), 10 the public sharehofdess of the Targel

iy Lentier Fogulation 30t] and 2 of Secus el Exchangs Boand of Indin { Subgtantial
Acjuisiion af Shares and Takesyeds] Rapulalions. 20011, 58 amended (hesinaltsr rehaned
b a5 “BEB| SAST Repuiations™)
Dlaier 24" Warch, 2022
Nama of ihii Targal Company | AARY Infratel Limiled
Details ol the Ofter partaning This Offor Is boing made pursiant fo Aegulation 3(1) & 4
1o Target Company af Ihe Securiios and Exchangs Board of India (Substantiol
Acouisithon ol Sharos and Tokeowvers) Rogulnlions, 2018
and subsequant amendments (thereto ("SEB| SAST
Reguiations”) jor noguistion of upto 11 83,20 Equity Shares
af £ 30/ anch &l an Ofter Price of T 380/ par equily
shars, payabla in cash, aggregading fo ¥ 42,98 527 20 P
({Rupeas Faity Two Lakhs Ninaty Flve Thousand Five
Hunamd Twenty Savon and Paisa Twarty Only) roprosanting
I 26% al ihe sausd, _‘llll&tl’ﬂjﬂd. paid up mnd waling capinl
Mr, Brinshor K Bhatt
bdrs. Paihias B Bhail
Mr. Madhay B Bhatt
Mir. Rohan Fajendra Bhan
Finshoss Manipimant Survioss Limsed

Mnme of the Acguirem

Wit of 1 Mansgsr to he
Cifar

Mambars ol he Commitias of
Independent Diroctors (I0C)
106 Mamibar's miatorshn Wit
It Tiargest Comrpany {Direttor,
Equity Shares owned. and
olhar conlrsct relnlionship),
It ary.

Trading in the Equity Shares/
ceher gacurios ol the Targal
Company by IDC Membars

Mr. Pravan Roddy Chanakii - Chalman

Mr. Yormgragada Mafikaruna Rzo - Member

All the mambars ol the DG amw Dimctors of the Targat
Comgany ard have no other relationship wih the Targe|
Company, sxcapt that M, Yerapragada Mallikarjuna Rag
holss 0 £2% of 1ha Totil Shane Capitil of ihe Tangel Company,

Mone of Ihe IDC mambars have raded in s EgQoily
Shoren of tha Tergel Company during 12 months priar
to ihe date al ihe Foblic Announcement of tha Oifer on
& iy,

Hona ol the IBE members hokis amy conimsis nor nave
any falatanahip wilh e Acquitens

IBC Mamber's rofationship
with e Acquitisrs (Tirectar
Equity Shares owned, and
oihes contractrelafionship),

it any.

Trading in The Equity Shares' Mol spplicable as all the Acquirers ars Individusls

oiter securfies of the Acguiner

Dy N0 Maahars ! :

Recommeandalion on Open  Bassd on the rview, D0 Members believe thal Bie Olfed
, &5 Io whather the Ofiar, |15 falr and seasonalile and in ling with Ihe SEB| SAST

I8 o¢ i not, fnir and reascnanie Fleguialions,

Disdiasurs af Vating Patiem
ol Me mealing . which the
open offer proposal was
discugsod
Summarty ol reasans lof | IDC Members howe rviawed
FOCCTImardasan A Fubiic Annguncemant [PA) cated 4% February. 2022

b %deFLhIEMMHDFE!Ml!dem 11" Fabruary,

2

All the (DG mombars snanimously eotad o favour of
recommendng the opan offar propcsal

o. Orafl Lettes of Ofer daled 15% Febriarny, 2022
d. SEBI chaervalian laltar dated 18" March, 2022
@ Latar of Oifer (LOF) gated 177 March, 2002
Bazed on revisw of the above documents the membsars of
tha IDC ame of tha view 1hat the offor price is in ine with tha
patimeiers prescibad by SE| nihe SERI SAST Reguisiions:
Details of tha Indepondant Nooo
Advisors, it any
Any othar manar o e None
highlighted
To tha besl al our Ancweange snd besal, alter making proper angulry, ha (nioomation
contained o agsompanmying this staterment 18, it all materal respec|, e and coreel and
not mislaading, whnathes by omission ol any infamation or oherwssa, and inclures all e
Indarmation required io ba dischosed by the Tigst Company under She SEBI SAST Regulatons,
For ard an behall of the Commitiee of Independont Direclors of
AARV infratel Limited
Proveen Reddy Cheruku
Chalrman of 10C

Flace - Benpgalury, Kumatakn
Dihe : 24™ March. 2022




